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AUTHORITATIVE ENGLISH TEXT
Bill No. 11 of 2011
THE HIMACHAL PRADESH HINDU PUBLIC RELIGIOUS
INSTITUTIONS AND CHARITABLE ENDOWMENTS
(AMENDMENT) BILL, 2011
(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Hindu EuRéligious Institutions and Charitable
Endowments Act,1984 (Act No.18 of 1984).

BE it enacted by the Legislative Assembly of HimalcRradesh in the Sixty-second Year of the
Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Hindblie Religious
Institutions and Charitable Endowments (AmendmaAwt) 2011.

2. In section 12-A of the Himachal Pradesh Hindu RulReligious Institutions and
Charitable Endowments Act, 1984, (18 of 1984)—

(a) in sub-section (1), in clause (A), in subdska (iii), for the figures “70”, the figures “20”
shall be substituted and thereafter, the followmegv sub-clause (iv) shall be inserted,
namely:—

“(iv) 50% gold shall be converted into gold hige or coins and shall be sold to
the devotees and pilgrims on the current prevailiragket price.”; and

(b) in sub-section (2), clauses (iv) and (v) shalomitted.



STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Hindu Public Religious Intiths and Charitable Endowments Act,
1984 was enacted with a view to provide for thddseddministration of Hindu Public Religious
Institutions and Charitable Endowments and fotgmioon and preservation of properties of such
institutions and endowments. Section 12-A of the iad provides for the disposal of gold and
silver lying idle in the stock of temple trustsartransparent manner and for the better utilizadion
the sale proceeds received as result of dispossuaf gold and silver. It has been felt that kegpin
70 per cent gold reserved in the temples is caussgyof crores of rupees to the Temple Trusts and
also it involves undue expenditure for the secuotythe same. Thus, it has been proposed to
convert 50% gold into golt biscuits or coins atbdd be sold to the devotees and pilgrims on
current prevailing market price. Further, the Cotteai to be constituted under section 12-A (2) of
the Act ibid, for the purpose of grant of approfalpurification of gold and silver and their digad
includes Chairman of Zila Parishad and PanchayaitSeoncerned who have no role to play in the
activities of the Temple Trusts. Thus, it has bpmposed to drop them from the said Committee.
Thus, it has been decided to amend the Act ibichisiyi.

This Bill seeks to achieve the aforesaid objestive

(PREM KUMAR DHUMAL)
Chief Minister.

FINANCIAL MEMORANDUM

Nil
MEMORANDUM REGARDING DELEGATED LEGISLATION
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